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 ORDER 

 

Per Dr. B. R. R. Kumar, Accountant Member: 

 
 The present appeal has been filed by the assessee against 

the order of ld. CIT(A)-I, Noida dated 30.06.2017. 

 

2. Following grounds have been raised by the assessee: 

 

“1. That the ld. Commissioner of Income Tax 

(Appeals) erred on facts and circumstances of the 

case and in law in confirming the addition of 

Rs.3,00,000 and Rs.13,41,000 as unaccounted 
income of the appellant. 

 

2. The appellant respectfully submits as under: 
 

2.1. That the order passed by the ld. Commissioner 

of Income Tax (Appeals) is bad in law, not in 

agreement with the facts and is against the 
principles of natural justice. 

 

2.2 That the ld. Commissioner of Income Tax 

(Appeals) has without going into the facts sustained 

the addition of Rs.3,00,000 out of addition of 
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Rs.23,00,000 made by the Income Tax Officer as 

unaccounted income. 
 

2.3 That the ld. Commissioner of Income Tax 

(Appeals) has without going into the facts of the 

case sustained the addition of Rs.13,41,000 out of 
addition of Rs.30,00,000 made by the Income Tax 

Officer as unaccounted income.”   

 

3. In this case, the AO has made addition in the assessment 

completed u/s 144 of the Income Tax Act, 1961 of 

Rs.53,00,000/- on account of deposits received through RTGS 

in the bank account of the assessee. The AO further made 

addition of Rs.18,69,000/- on account of short term capital 

gains on sale of property.  

 
4. The ld. CIT(A), Noida has confirmed an amount of 

Rs.16,41,000/- and deleted the remaining addition. We find 

that the order of the Assessing Officer as well as the ld. CIT(A) 

has not examined the basic issues come up during the 

assessment proceedings. Both the parties expressed that 

substantial justice would met if the matter is remanded back to 

the Assessing Officer for examining the deposits de novo which 

we find acceptable.  

 

5. Ergo, we remand the matter to the file of the Assessing 

Officer to complete the assessment afresh after giving an 

opportunity to the assessee and the assessee shall not misuse 

the opportunity given by the revenue authorities and comply to 

the notices issued from time to time. 
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6. In the result, the appeal of the assessee is allowed for 

statistical purpose. 

Order Pronounced in the Open Court on 31/10/2022.  

 

 Sd/- Sd/- 

   (Kul Bharat)                                  (Dr. B. R. R. Kumar) 

Judicial Member                               Accountant Member 
 

Dated: 31/10/2022 
*Subodh Kumar, Sr. PS* 
Copy forwarded to: 
1. Appellant 
2. Respondent 
3. CIT 
4. CIT(Appeals) 
5. DR: ITAT 
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